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MR. DEPUTY-SPEAKER:  Certain
thing* which nave been r̂ad by you 
have not  been  approved  by  the 
Speaker.  Only those things which 
have been approved by the Speaker 
will go on record.  This is for your 
information.

14.52 hrs.

DOCK  WORKERS  (REGULATION 
OF EMPLOYMENT)  AMENDMENT 

HILL—Contd.

MR.  DEPUTY-SPEAKER:  The
House will novv take up further con
sideration of the Dock Workers (Re
gulation af Employment) Amendment
Bill.
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I, fŵT % srr̂ *r sh if *r'r£ 5i,?f*rr 

aft Tff t îr *rrr %

I, f̂r  titt   ̂irr 

ifrr «fc 37? % ’̂’T | aft ̂ pr?: jjt 

THtV?  3f  % Wfn <tt  m̂r

% I # !̂T  % f«TR tTT  cpnT

| ?frr # ?r sr̂r

r̂?r  ftrq- vr  f«rm vx ŝ ft
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ft   ̂f?T̂7T T>T̂[

5 ?W> TIT>   ̂f̂cft T̂

T̂t rTT̂ *{  T̂TTT *TTf?,TT ?ftT

3̂̂%  ?TTH  feôf

|  tft »TcCHM3 mpRT̂

-r̂ft i %̂ mrr f̂V  ?ft frr̂ ^

t̂rr r̂f?TT i tr̂r jht îfgrr
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[Shri Shivraj V. Patil in the Chair]
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^  fft T|T f[ srt<  7T M̂T

,,T̂ v'r gftsrmt %

 ̂<f<TT ftrfrT  TTar
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ft~r  fjr?r% ̂rfTq’?rr<T
X* 5TT-ZTITff % WKT 1̂ -JITT3T  ^

»?TI?T  ? HiF I

»tf»  Tim (qT?ft): Ĥnf?r

*T̂RITî »isft*r?reJr VI ETfq-̂R r̂TT 
f ft: immTziz qfsr̂-sr̂

T 'tt ?r ^̂ RTT  £ITT«T STTTftfT  fa.̂ T, rft 
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?:■—

“One prize-winning slogan coined 
by  a  Mazagaon  Dock  employee 
reads:  “We can make a hull, but
not your skull.” Says A. S. Abra
ham,  who  headed  Mazagaon's 
safety depaJ’̂ ent for years, “Only 
when people realise  that  human 
beings are irreplaceable will they 
really become safety conscious/*

#  hr mfop h vt cfr  q?̂f

r̂îcTT §', wftriTf *t*t ?grq-i  | Pp

1 972 ̂ 1 700srirFiTJftTf

fwTT  T3T I I 978 *T ̂ »l'̂TT

»̂T f| I if  ITCT

| ft:  *r mznt gf ?r ersn |

?ftT  trsîO  -<rm *rfer vr

#tffr V, cTT'S ^m?r cqrsrŝif ftor

3TT5TT I I «FTT | :—

“Every  one-and-three-quarter 
minutes,  somebody  gets  hurt or 
maimed i» an Indian factory. Who 
is to blame,  and how  can  the 
growing number of victims be re
duced?"



[*ft *5  sim]

1 9 i98ô q̂ r 

■m ^ h fspar jtjtt «rr, f̂i sr;it  —

“(a) Whether Government have 
set up a 12Member Wage Panel to 
go into the demands  of  port and 
dock workers for wage revision;

(b) If so, the terms of reference 
of the panel and constitution of the 
panel;

(c) Whether the  representatives 
of the workers  have  also  been 
associated with the panel; and

(d) When the report of the panel
,  is like  to be submitted?"

*;T gfcT

*p̂ t  fen  *n i *r?i ^
3T<T  <=PfY fa 3TT  gTftTTgU?

H<| Tfwq»l̂l

*fr *rTf*n?r fom znwrr  i
5RTW  5PFTT qr :—

“(a) Government have set up a 
Bipartite Wage Negotiating Machi
nery with 10 representatives  each 
employers and workers on 14-5-1980.

(b)  The Bipartite Wage Negotiat
ing Machinery will negotiate the* re
vision of the existing ‘wage struc
ture’ including all matters consider
ed by the Wage Revision Committee 
for Port and  Dock  Workers, and 
allied matters agreed to be discussed 
by the Negotiating Machinery,  for 
the Class III and Class IV employees 

; Of (a) major Port Trusts; (b) Dock 
Labour Boards; (c) Administrative 
Bodies  of  the  Dojk  Labour 
Boards....”

“No time limit has been fixed for 
completion of the negotiations and 
arriving at a Settlement.”
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SHRI INURAJIT  GUPTA (Baslr- 
hat): This Bill, of course, on the face 
of it, is of a technical  nature, but I 
would like to, take this opportunity to 
say one or two things.

My friend Shri Daga, I think, is a 
bit misinformed. He does not perhaps 
know that this Bill is not going to lead 
to the creation of any new fund. The 
funds are there  already. There was 
no specific provision in the Act and the 
scheme enabling them to create these 
funds, and that is now being included 
as per the recommendation of the Com
mittee on  Subordinate” Legislation. 

Funds for welfare purposes of the dock 
workers are there. They are create 
out of levies which are imposed on the 
employers. That is, on the stevedores 
and the shipowners. The point is tha 
there is not any new fund. But 
I wish to point out now is that 
this Act has been in force since 19 » 
and 32 years have passed, the urfi* 
welfare measures for which these fu 
should have been utilisedf of whic
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think the two most important are hous
ing and hospitalisation, have not been 
taken so far. Let the hon. Minister 
tell us what has been done in ail these 
years.

There is no housing scheme in this 
country for the dock workers. I hope 
everybody knows that there is a dis
tinction between the  workers of the 
Dock Labour Board  and Port Trust 
workers.  They are  working side by
side, but they are two different sets of 
workers. The port  workers are em
ployees of the Port Commissioners or 
Port Trusts, and they do not actually 
get on to the vessels, but work on the 
shore side. After the cargo is taken 
out from the ships7 fhey handle them. 
This Bill refers to, the workers of the 
Dock Labour  Board  who work on 
board the vessel,  who get on to the 
vessel and take the cargo out of the 
hatches of the ship.

For example, in Calcutta, to which 
reference has been made by anc.ther 
friend here, there are 14.000 dock wor
kers registered  under  the Calcutta 
Dock Labour Board, but there is not 
one single house, hut or quarter built 
for these men up to  this  day since 
1948, and the main  reason for this, 
apart from maladministration and the 
corruption of the administration ol the 
Dock Labour Board, is the fact that 
these dock workers are not counted in 
the eyes of the law as industrial wor
kers in our  country. They are rot 
classified as industrial workers. The 
Minister knows this very well. Labour 
laws as they exist in cur country never 
classified them as industrial workers, 
those who are employed or who come 
within the definition of the Factories 
Act  Dock workers  are excluded. If 
you are classified as an industrial wor
ker, then the industrial housing sche
mes which are formulated by the Gov
ernment and for which  Government 
glves  financial  assistance,  become 
available, but the dock workers can
not take any advantage of these indus- 
rial housing schemes  because they 
are not counted as industrial workers 
all. So, it was the job of the Dock 
abcur Board and the administrative 
°dies of these Dock Labour Boards to

utilise this welfare fund in order to 
construct houses ’for  these workers, 
but nothing has been  done till this 
day.

1 wish Members go to Calcutta and 
see the conditions in which these dock 
workers live, the horrible, congested, 
stinking, insanitary hovels in the bus- 
tees where they have to live. In one 
room 15, 20 or 25 people live, because 
no  accommodation  is  available 
and  one  set  0*  workers  go 
to  work  in  the  day  time, 
in their absence, the people who are to 
work at night, are sleeping in that room 
and when those people go back from 
duty, then this set of workers goas to 
work at night on night-shift and then 
only there is room for these people to 
lie down and sleep. This is the con
dition in which they are. No housing 
facility has been provided. The Gov
ernment should answer this, why for 
all these years so much neglect has 
been there of a section of workers who 
are supposed to be doing a very vital 
job for this country and without whom 
no ships can be loaded or unloaded in 
any of the major ports in this country.

In Bombay there is  some meagre 
housing for the dock workers, but that 
is also absolutely inadequate. In Cal
cutta, there is no housing at all, not a 
single house. So, what I wish to say 
is that it is not enough to come for
ward with a  technical  Bill of this 
nature saying that legally and formal
ly there should be a provision for crea
tion of funds. The funds are there. 
But the point is that, why should these 
dock workers not be brought within the 
purview of the  industrial workers, 
why should they not be on par with 
other workers who are counted as In
dustrial workers so that they can be 
eligible for the benefits of the Govern
ment’s Industrial Housing Schemes, for 
which the Government provides money, 
provides financial  assistance, because 
it is quite obvious that the Dock Lab
our Board  Administrative bodies and 
managements are not going to do any
thing. They could not care less. There 
is so much unemployment unfortunate
ly in the ports and  docks, so many 
people are there looking for jobs, that
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they do not think it necessary at all to 
provide any housing  or any suitable 
facility for them at all. As you know, 
the Dock Labour Board workers con
stitute a pool.  They are not attached 
to any particular employer, they are 
not like the employees of Port Trust. 
There is a list of Registered workers, 
they constitute a common pool, gangs 
of workers are drawn from that pool 
as and when required.  When the ves
sels come to the port, when there are 
enough vessels, then most of the peo
ples get work.  When the flow of ves
sels goes down in a particular season 
or month, when there is no work, then, 
of course, it is true that they get the 
minimum guaranteed  pay under the 
Dock Workers* Schemes. That is why 
it has been  provided.  But they are 
not stable employees of any particular 
employer, nobody bothers about them, 
nobody bothers  about  their welfare 
facilities at all. They must be treated 
on par with industrial workers. This 
Act was passed in  1948 and we are 
now in 1980.  I think it is high time 
that the Government  should tell us 
why this kind of discrimination, statu
tory discrimination against these dock 
workers is continued to be practised.

Then the other point I wish to make 
is, how far this has gone.  There is a 
Dock Labour  Board  hospital. Of 
course, Mr. Minister, you have been to 
Calcutta several times and seen. There 
is a Dock Labour Board hospital there, 
but when compared with the hospital 
provided for the Port Trust employees,
I should say that it compares very un
favourably.  Anyway,  in that Dock 
Labour Board hospital, for the nurses, 
for example, for the  female nurses, 
who are employed there, there are no 
quarters. They have to live miles and 
miles away and everybody knows what 
the conditions are in and around Cal
cutta. They have to go everyday 20,
30 or 40 miles to reach their place of 
duty. The transport system is on the 
verge of breaking  down.  As every 
body knows, the congestion is so much 
that the possibility of  your reaching 
the place of work on time has become

399 Dock Workers  AUGUST
Employment)

a nightmare for millions of offtce-goers 
and factory-goers in Calcutta. These 
nurses who are supposed to be on duty 
promptly and punctually to look after 
the  patient,  even  they  are  not 
provided  with  quarters  in  the 
hospital compound.  There is not a 
single  quarter. They  are  ladies, 
women  and  they  are  expect
ed to go all round the clock, day time 
and night time, there are night duties 
also—how are they to come and go? 
They have been  raising this demand 
and ventilating this  grievance for a 
long time, but nothing has been done 
about it. The hon.  Minister knows 
that things have come to such a pass 
that the administrative body of Calcut
ta Dock Labour Board has been sus
pended, it has been suspended at pre
sent on  grounds of  corruption and 
malpractices. It  has been suspended. 
There is no  administrative body at 
present.

AN HON. MEMBER: Which body?

SHRI  INDRAJIT  GUPTA: Each
Dock Labour Board under the scheme 
has got an  administrative body. In 
that administrative body labour is not 
represented. The administrative body 
consists only of the employers*—the 
Chairman of the Dock Labour Board 
and the representatives of the emplo
yers. Strangely  enough, there is r.o 
representative of workers on that ad
ministrative body. The administrative 
body in the  Calcutta  Dock Labour 
Board stands  suspended  today—be
knows it—on grave charges of corrup
tion and mal-practices. All the unions, 
whether it is a  Congress union or a 
CPI union or a CPM  union or any 
union, have told the Minister, “Please 
don’t try to restore this corrupt ad
ministrative body again.”

We are told that' certain employers 

are tryii\g to put pressure on the Minis
try also to see that they are cleared o 
the earlier charges  and the body is 
restored so that they can go on merrily 
defalcating the  funds  and all tha 

which are supposed to be sPen*  . 
welfare measures.  I hope, tfie Mims 
ter will not yield to any pressure an 
that the corrupt administrative h° 
will not be restored or reinstated, n
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an attempt is made to restore that body, 
j am afraid, there will be considerable 
labour unrest again  in the port in 
which all the unions without any kind 
of distinction are  unitedly protesting 
against the effort of this Board.

All I want to say finally is that it is 
very invidious also to have this kind 
of contrast in the welfare conditions 
of the dock workers and port  trust 
workers who are working side by side 
on the same vessel  and in the same 
area. It  creates  an irritant in the 
minds of dock workers for no fault of 
theirs. Why should they be denied of 
any kind of housing facilities, proper 
hospitalisation, proper medical facili
ties and so on?  Why should their re
presentatives be not  included in the 
administrative body?

This Bill has got nothing in it. There 
is nothing controversial  in the Bill. 
Of course, it will be  passed. But I 
would request him to take this matter 
very seriously and see to it. particular
ly, that dock workers  should be in
cluded in the definition of “industrial 
workers” so that they can benefit from 
the housing schemes and so on which 
t'he Government provides financial as
sistance for and  that  these glaring 
scandals which are  going on in the 
Calcutta Port, particularly, are remov
ed.

SHRI XAVIER ARAKAL (Eruna- 
kulam): Mr. Chairman, Sir, this is the 
fourth amendment with regard to this 
Act of 1948. The first was in 1951, the 
second was in 1962 and the third was 
in 1970.

While the fourth  amendment, the 
amending Bill, was moved, the hon. 
Minister cited some  reasons.  But 
having experience of some of the dock 
labour problems, I went through the 
original Bill and the  parent Act, to
nd out what were  the objects and 
reasons of the Bill and how far it is 
re evant to the present conditions of
°Ur country.

On 13th September,  1947, the Bill
as Presented by Shri Jagjivan Ram.

In the Statement of Objects and Rea
sons. it was stated:

“The demand for  dock labour is 
intermittent depending on the arrival 
and departure of vessels,  the size 
and nature of their cargo as well 
as  seasonal and  cyclical fluctua
tions.”

Another reason is given that 0t “hard
ship due to unemployment”. Further 
on, it is stated, what are the aims of 
the scheme. One is, “registration of 
dock workers with a view to securing 
greater regularity of employment and 
regulating the  employment of dock 
workers, whether registered or not in 
a part.” Further down, there is a men
tion of “terms and conditions of em
ployment”, etc. etc.

MR. CHAIRMAN: The hon. Member 
may continue his speech  tomorrow. 
We are taking up the Discussion un
der Rule

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI BHISHMA 
NARAIN SINGH): Sir, if I may make 
a request, this Bill is a small Bill; as 
a matter of fact, if you allow half an 
hour tfnore to discuss this Bill, this 
Bill will be over and then we can 
take up the next item.

MR. CHAIRMAN: I shall  have no 
objection, if the JHousje âeeS.  I 
think the House agrees to that?

SHRI INDRAJIT GUPTA: How can 
we guarantee that this will be over 
in half an hour? This may not be over 
in half an hour; then what will hap
pen to the other Motion?

SHRI BHISHMA NARAIN SINGH: 
That Motion will be taken up.

SHRI INDRAJIT GUPTA: Are you 
taking the responsibility to see that 
this will be over in half an hour?

SHRI BHISHMA NARAIN SINGH: 
I cannot do that; I can only make a 
request to the Chair and if the Chair 
wants, it will definitely be over.

MR. CHAIRMAN: This is not a con. 
troversial Bill. That is why I tried
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to collect the consensus of the House 
and it seems the House is ready to do 
that.

DR. KARAN SINGH: (Udhampur); 
The next Motion is very important. 
Provided this is finished in half an 
hour, there should be no  objection; 
but it should not, after half an hour, 
drag on further.

MR. CHAIRMAN: I think half an 
hour will be sufficient.  Two hours 
were allotted but, then....

SHRI INDRAJIT GUPTA; I think 
it is better that it continues tomorrow 
and we let the other Motion come.

MR. CHAIRMAN: Now  that we 
have collected the  consensus of the 
House, let us stick to it.  The House 
also probably wants it.  Now,  Mr. 
Arakal. Only the salient points.

SHRI XAVIER ARAKAL: I will not 
take much time.

My first  submission is that this 
amendment is a patch-work on an 
old cloth.  The entire legal  system , 
and laws relating  to the docks and 
deck workers have to be re-assessed 
and re-evaluated and a new, up-to- 
date enactment has to be brought in. 
The previous speakers have pointed 
out many of the defects in our sys
tem, but one thing that 1 would like 
to say with regard to this Bill is this. 
Why should it be confined to only 
seven ports? Why should it be con
fined to major ports alone?  If you 
refer to the definition of dock workers 
in the parent Act, it is a term which 
can and should be interpreted in a 
wider sense. It say9 ‘A dock worker 
means a person  employed or to be 
employed in, or in the vicinity 0f - * ■ 
and  it goes on.  I wish I had the 
time to read it, but I am cutting it 
short.

My first request is that there should 
not be this discrimination of taking; 
only seven major ports while we have 
many other ports as well, and minor 
ports also, wherein there are many

dock workers. We should  have  a 
comprehensive approach. I hope this 
suggestion will be taken into consi
deration by the hon. Minister.

Another point is that, as Mr. IndrE- 
jit Gupta has said, we should be told 
what are the activities of the Welfare 
Board, how much money  they have 
collected, how much money they have 
spent and in what manner, who are 
the recipients  and how far it has 
improved the condition of the work
ers. it is high time that the House is 
told what are the  activities of this 
welfare scheme and its relevance to 
our day to day life. Of course there 
is a Board as well as an  Advisoiy 
Committee.  But,  as  the  earlier 
speakers have pointed out, it is time 
to have another look at them--who 
are those people in this Board and 
who are managing and administering 
the day to day affairs of this system.

The other major  problem is the 
poor  relationship  among the Port 
Trust, the dock workers, the public 
and the officers. This poor relations 
is creating untold miseries both for 
the workers as well as for the public. 
May I cite the incident of the Cochin 
Port? For a small matter, the work
ers were forced to go on strike, caus- 
ingfc every day a loss of over Rs. 5 
crores.  Is it a small amount? What 
were the repercussions of that inci
dent on the development of this coun
try and of that area?

Now, there is a  problem at the 
Calcutta Port.  Due to non-payment 
of some salaries and wages, the ship 
is held up there. My submission is 
that this has been created because o 
the poor relations between the P°r 
Trust and the dock workers. This is 
something which can be avoided.

Another point  I  would  like i0 
raise is that.  Under whose  con rô 

and supervision does the  I,°rt..rufn 
area come? Who is the authon y 
police this area? Does it come unae 
the Central Government or c*°e'\ 
cjome under the supervision o 
State Government? If
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Government is not willing to extend 
its help, what is the method?  My 
submission is that the  port  area 
should be brought under the control 
of the -̂Cfentr'al Government. There 
are also complaints from many ship
owners that the ships are not properly 
looked after while they are anchored 
in the ports and that the cargo is 
being  taken  away  by  miscreants. 
Why does it happen? There is lot of 
pilferage. We hear many complaints 
from the ship-owners. I would like 
to know what is the scheme, what i* 
the method, by which we can prevent 
this. As I said earlier, this Amend
ment is only a patch-work on an old 
cloth. You have to bring forward a 
comprehensive  enactment.  Unless 
you bring forward a comrrrehensive 
enactment, the same state of affairs 
will continue. Though  the  parent 
Act was enacted in 1948, we have not 
gone further.

There is a peculiar system among 
the Dock workers  with regard to 
their  employment. May  be,  Mr. 
Indrajit Gupta knows about it. It is 
a closed-door  system.  They  would 
not allow anybody to come and work 
there. If  you want to get a job 
there you have to pay a high pre
mium...

SHRI INDRAJIT GUPTA: He has 
to be a registered worker.

SHRI XAVIER ARAKAL: He has 
to be a registered worker; lie has to 
come under the scheme. Suppose he 
is not a registered worker, he does 
not come  within  the  ambit of the 
scheme. There is employment oppor
tunity, but it is not easy to get emp
loyment under the present conditions 
in many Qf these ports.

therefore, my submission is that, 
though we are validating something 
which ought to have been done earlier 
■“-with regard to the financial aspect of

the Dock Labour Board—, it is high 

time that we look into the other as

pects also and try to bring forward 

a comprehensive enactment taking all 

the aspects into consideration.

With these words, I support this 

Amendment.

15.39 hre.

PAPERS LAID ON THE TABLE— 

Contd.

Report of Dinesh Singh Committee 

on Tripura and a Statement

THE MINISTER OF STATE IN THE 

MINISTRY  OF  HOME  AFFAIRS 

(SHRI  YOGENDRA  MAKWANA): 

I have great pleasure in laying the 

Report of the Dinesh Singh Committee 

on Tripura on ffie Table of this House. 

In view of the urgency of the matter 

and also of the bulk of the Report 

alongwith  its  annexure, it has not 

been possible  to lay simultaneously 

the Hindi version of the Report on 

the Table of the House today. Such 

Hindi copies of the Report would be 

laid on the Table of the House at the 

earliest  opportunity. [Placed  in 

Library. See No. LT-1253/80].

PROF. N. G. RANGA (Guntur): 

What is this Report about?

SHRI  YOGENDRA  MAKWANA: 

On Tripura.

SHRI INDRAJIT GUPTA (Basir- 

hat):  Let us have a discussion on it

also. ... ------


